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adpplicant SHri B.S.Tripathy mikes a
submission that he intends to withdray
this application ang seeks permission
of the Court for withdrawdl of the
same . Fermission granted.

He makes @ gubmission that
the applicant hds submitted a -

représentation before the Commissione i:,

National Savings Organisation(Res.2)
in the petition. He submits that this
representdation mdy be sympathet ica lly
consicdered. This is also proper. It—

Respondent No.2 to consider this
representation and dispose »f it of
on merits and in accordamnce with the
law within @ period of four weeks !
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from,the date of receipt of this orde‘r@(’

With these observationgthis applicatj
is dismissed amd treated as withdrawn:

Shri Ashok Mishra,
Senior Standing Counsel is present onf
behalf of Shri U.B.Mohapatra,

Additional Standing Counsel. wﬂ
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